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THE      VICE-CHAIRMAN      (SHRI 
ARVIND        GANESH      KULKARNI)": I 
am sorry, I am not going to do that. 

SHRI V. GOPALSAMY; Sir, 1 would also 
like to know from the hon. Minister whether 
any person's property or house which was 
attached by the Income-tax officials can be 
sold. I want to know! this because the Chief 
Minister of Tamil Nadu, Mr. M. G. 
Ramachandran, whose house was attached by 
the Income-tax officials was gold by him to 
hia wife. To whom he has sold? He has sol^ it 
to his wife. I want to know whether the 
Minister will allow any other person to do 
that things. The Chief Minister of Tamil 
Nadu sold the house which was attached by 
the Income-tax officials to his wife. And now 
they are coming and making false allegations. 
The allegations made here by Mr. Krishnan 
cannot at all be proved. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): For your 
information, I am not going to expunge 
anything. 

SHRI V. GOPALSAMY. Mr. Vice-
Chairman, Sir... 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Now, 
Shri Bagaitkar. You have two 
minutes.please. 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): The question is: 

"That the Bill be returned.'' The 

motion was adopted. 

THE BURMAH OIL COMJKAIY 
(ACQUISITION OF SHARES OF OIL 

INDIA LIMITED AND OF THE 
UNDERTAKINGS IN INDIA OF 

ASSAM OIL COMPANY LIMITED 
AND THE BURMAH OIL COMPANY 
(INDIA   TADING) LIMITED) BILL, 

1981 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): We shall now take 
up the next Bill of Shri Sethi. 

SHRI V. GOPALSAMY (Tamil Nadu). 
What about the Special Mentions? 
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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): That will be taken 
up alter this Bill. Yes, Mr. Minister. 

SHRI V. GOPALSAMY. Sir, we were told 
that the special mentions will be taken up 
after the Income-tax Bill is passed. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): We will take up the 
special mentions after this Bill is passed. 

SHI P. GOPALSAMY: Earlier we were 
informed that the special mentions will be 
taken after the Income-tax Bill. 

THE VICE-CHAIRMAN (SHRI 
(ARVIND GANESH KULKARNI): I am 
pressed for time At 6'Oclock we have got the 
half-an-hour discussion. I will call you. You 
just wait. 

SHRI V. GOPALSAMY; Sir, we were 
informed by the Deputy Chairman that after 
the Income-tax Bill is over Specia-l mentions 
will be railed. "What happened to that? 

THE VICE-CHAIRMAN (SHRI 
{ARVIND GANESH KULKARNI): I am 
sorry, Mr. Gopalsamy. 

SHRI V. GOPALSAMY. Sir, I seek your 
indulgence We werr informed by the Deputy 
Chairman that after the Income-tax Bill the 
special mentions will be taken up. 

THE VICE-CHAIRMAN (SHRI (ARVIND 
GANESH KULKARNI): I am aware of that. I 
have already called the Minister and he is On 
his legs.    Yes, Mr. Minister. 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILISERS P. C. 
SETHI): Sir, I beg to move: 

"That the Bill to provide in the public 
interest for the acquisition of the shares of 
Oil India Limited held "by "The Burmah 
Oil Company Limited" and for the 
acquisition and transfer of the right title and 
interest of the Assam Oil Company 

Limited and "The Burmah Oil Company 
(India Trading) Limited" in relation t0 their 
undertakings in India and thereby to secure 
that the ownership and conrol of crude oil 
and gas produced by Oil India Limited, and 
of crude oil, gas and petroleum products 
produced by the undertakings in India of 
the Assam Oil Company Limited and of 
petroleum products marketed and 
distributed by the said undertakings and the 
undertakings in India "The Burmah Oil 
Company (India Trading) Limited" are so 
distributed as best to subserve the common 
good, as passed by the Lok Sabha, be taken 
into consideration. 

the question was proposed. 

SHRI DINESH GOSWAMI (Assam); Sir, I 
will not take much time of the hon. Minister. I 
welcome the Bill. I have got only one 
question to ask the hon. Minister because the 
time is very short, and the question relates to 
the oil fields in upper Assam. I have been told 
that in Upper Assam, according to geologists;; 
the optimum exploration was to be only to the 
extent of 2.8 million tonnes. But, at the 
present moment, a number of oil wells are 
being explored above the optimum and they 
are now exploring 3.05 million tonnes. I have 
before me a list of a large number of oil wells, 
for example, NSD 173, where the optimum 
potential was 120. But now the production is 
220 and 303. I have got a list of 20 to 25 oil 
wells. 1 would like to know from the hon. 
Minister whether it is a fact that oil wells are 
being explored above the optimum potential 
fixed up by the Geological Survey with 
tremendous detrimental effect to the entire oil 
potentialities of the region, and, if so, will the 
Minister give me an assurance that the 
potential as fixed by the Geological Survey of 
India will be adhered to? Sir. 1 am not taking 
any further time  of the House. 

SHRI BISWA GOSWAMT (Assam); Mr.   
Vice-Chairman,  Sjr,   I     generally 
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[Shri Biswa Goswami] support this Bill but I 
cannot help expressing my reservation on 
certain aspects of the Bill. 

Sir, this nationalisation of these two 
companies should have come much earlier. 

[The Vice-Chairman (Shri D.nesh 
Goswami)   in  the  Chair] 

Sir, the Burmah Oil Company and 
subsequently its subsidiary the Assam Oil    
Company    have    exploited  the country.    
They    have    appropriated hundreds of crores 
of rupees. In the past  hi   1958  and  1959 hen 
promotion  agreement     and     supplemental 
agreements were signed, these agreements went 
very much in favour of the   foreign   
companies.    And    these agreements    went    
against  the  interests of the country. Sir, in 
spite of that the  Government  has thought it 
proper to agree to pay compensaioin of  Rs.   
21.56 crores  to  the  company. Sir,  this 
company    hag  already exploited the country 
to a great extent and hundreds    of    crores    of 
rupees have been exploited and again    today 
when this nationalisation    has come after a  
long time     this  Government has    agreed    to    
pay    such    a    big amount   of   
compensation.    And   the company     may     
remit     the        entire amount    to    U.K. in 
pound      sterling It   has   further   been   
decided   that if    the   payment   is   not   made   
on or before 15th of October 1981, it will carry    
a  simple    interest,  free from taxes,   at the  
rate of 8 per cent per annum.  This  is  an  
abject surrender to the foreign company in the 
matter of   payment   of   compensation. Then, 
Sir,  the  Goverment  has  also  agreed to pay 
all the borrowings  and meet all other 
liabilities,    including taxes, which the 
company has to pay and which the company 
had incurred before    acquisition.    We   do not 
know what amount of borrowings are there and 
the exact amount of the liabilities.  Actually,  
the  Government will have to pay a much 
higher amount in various ways to the foreign 
com- 

pany and the hon. Minister has tried to 
mislead the House by not mentioning the 
actual amount that is going to be paid to the 
foreign company. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): May I request you 
to come to the point because it shall finish 
before six? otherwise, it will go to the next 
session, which will be deterimental to the 
interest of the nation? 

SHRi BISWA GOSWAMI: How many 
minutes have I got? 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); You finish within 
5.45. 

SHRI BISWA GOSWAMI: Sir, the 
value of the assets and the total 
turnover of the Burmah Oil Com 
pany in India is Rs. 19.28 lakhs and 
Rs. 95.65 lakhs respectively as on 
31-3-1978, and in the case of Assam 
Oil Company Limited, it is Rs. 18.36 
crores and Rs. 90.21 crores, respec 
tively, as on 31-3-1978. The Assam 
Oil Company started its business with 
an humble investment and succeeded 
in earning fantastic amount of profit 
in India. Therefore, the Goverment 
should not have agreed to pay such 
a huge amount as compensation in 
the name of nationalisation. Sir, there 
I is immense scope for expansion of the 
refining capacity in Assam. It is well- 
known that in Assam, new crude has 
been found and it has also been 
found in some other parts of the 
north-eastern region. Therefore, 
there is justification for seeting up- 
another refinery in that area. And the 
existing refining capacity of the 
Digboi refinery and the refining 
capacity        of        otherrefineries 

also should be expanded for proper 
utilisation of the oil resources in that area. 
Moreover, besides the extra crude that has 
already been discovered, there is alsa the 
possibility of further discovery of oil in that 
area. I hope that the Government will 
consider the demand favourably for setting 
up another refinery near the oil fields in 
Assam  in  view  of  the extra  crude 
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that is found in that area. 
Then, Sir, according to the Government 

reply to a question. put by me it has been said 
that about 1 lakhs of standard cubic metre of 
natural gas is being flared up daily in Assam. 
It is a huge national Toss and I may tell you 
that this is the position only in case of Oil 
India. The amount of natural gas being flared 
by the ONGC daily has not been mentioned. 
As far as my information goes, ONGC is also 
daily flaring lakhs of standard cubic metres 0f 
natural gas. In the name of effluent eva-
poration this natural gas is being flared up. 
Along with crude oil, some salty water also 
come. There is no scheme with the 
Government to separate this salty water from 
the crude oil. That is why, they burn the 
natural gas, they flare the natural gas for 
evaporating the salty water and they call it 
effluent evaporation. This national waste 
should be stopped and the Government should 
see that there is expansion in the refining 
capacity in that area and they should set up a 
new refinery near the oil field. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI). Mr. Ram Lakhan Prasad 
Gupta. I hope, you will conclude within two-
three minutes. 

SHRI RAM LAKHAN PRASAD GUPTA 
(Bihar): I will take only two or three minutes. 
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SHRI AJIT KUMAR SHARMA (Assam): 

Sir, I would like to point out two or three 
basic points relating to this Bill. I welcome 
the Bill. My only regret is that the Bill has 
come too late in our national life. Right after 
independence we in Assam had been 
demanding nationalisation of the Oil India 
Company. Since 1955 we have been 
struggling and agitating for nationalisation of 
this Company as well as the Oil India Limited 
as a whole. Now, Sir, in this context, while 
welcoming the Bill I would like the Petroleum 
Minister to consider one point. As far as the 
natural resources like oil are concerned, these 
are the resources of depleting nature and the 
region of the State which possesses that valu-
able resource must not be allowed to suffer, 
The State should not be deprived of the 
reserves of such a natural wealth. For 
instance, Assam is rich in the natural 
resources, but the State continues to be poor. 
In the British days the foreign capitalists 
exploited' it and now the economic policy that 
has been •adopted by the Central 
Government; is such that deprivation of the 
State is being continued. In this respect, I 
would like the Minister of Petroleum to 
consider whether he can make both the 
Central Government and ihe State 
Government equal participants, equal owners 
of this nationalised industry. In this way.not 
only will the nation's interest be served but the 
interest    of the people    of the State 
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will also be served. There should be a share 
capital between the Central Government and 
the State Government as far as oil industries 
are concerned. 

There is one more important point,    i You are 
paying Rs. 21 crores to the owners of the 
Burmah Oil Company, but thousands of 
famalies were evicted when you started the oil 
industry. Whether you started    oil exploration 
or you    establishes a refinery,    these poor 
people of villages have suffered. There is no 
provision for any help to them.   Their   children    
are   suffering. Even small jobs are not available 
to them.  In this  case,  here your Company will 
not only be exploring oil, but it will also be 
producing oil, distributing oil, marketing oil. and 
there will be many other activities undertaken by 
the Company.  Therefore.  I would like    to    
have    an    assurance from you that after you 
have nationalised this industry you will give full 
benefit in all sectors of the industry to the local   
people, so that they may not grumble in future 
and they may also   get   a  share   of   the   
benefit.    I would  also want  an  assurance from 
the    Minister    on  two  other  points. One is, 
whether you are going to take measures for 
expanding the Gauhati Refinery and when you 
are going to convert it into a real refinery instead 
of the 'toy' refinery, which it is now. This 'toy' 
refinery has to be converted into   a  real  
refinery  and  please  tell us when you are going 
to do that. 

Secondly, when are you taking steps to 
start a full-fledged petrochemical complex at 
New Bongai-gaon? "When are you going to 
fulfil this in the interests of the people of the 
State and organise it accordingly? 

On these two points, I seek an assurance 
from you. About the compensation, I have 
moved amendments and I will just speak a 
few words at that time. I am against 
compensation to the Burmah Oil. 

SHRI P.C. SETHI; I am thankful to the 
hon. Members who have, by 

and large, all of them, welcomed this take-over 
measure. 

Sir, this is a process which started in 1974 
when we started taking over the Caltex and other 
companies. Since then    the    question    of 
taking over Assam   Oil  Company   and  Oil     
India were    pending    decision    and  there 
were  disputes.   On  account   of  these disputes, 
this could not be concluded. However,    we 
wanted    to take over both these companies. We 
wanted all the companies in India to come 
binder the   public   sector   and   to   belong  to 
the Government.  Therefore,   transfer of    these    
companies    to  the public sector has been made 
effective from a retrospective date of 1977. 

Now as far as these companies are 
concerned, in the Bill, of course, it was not 
possible to give the details but I have got the 
details of compensation which has been given 
to these companies. The compensation which 
has been g'.ven to the Oil India is Rs. 21.56 
crores, which also includes compensation for 
Assam Oil. As far as this figure of Rs. 21:56 
crores is concerned, it has been arrived at 
after long negotiations by the authorities and 
a committee consisting of officers. Then it 
was referred, to a Sub-Committee of the 
cabinet Ministers and thereafter this was 
decided. The break-up of the compensation is 
just like this: 

(Rs.   in     crows) 

Face   value  of shaies  held  by 
BOC .................................... 1400 

Share premium      .        .        . 1-51 

Simple interest at 8 per cent 
per annum   from 1-1-77      . 5- 
59 

Capitalised value of unexpired technical 
services under clause 20 of Promotion 
Agreement    .        0  36 

Therefore, this comes to Rs. 21.46 crores. 
There is hardly any liability of this company. 
There was the other company where there 
were liabilities. i.e. the Assam Oil Company. 
In that contingent     excise     liability     is     
Rs. 
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3.20 crores, Income Tax is Rs. 1.14 crores and 
Sales Tax Rs. 0.58 crores. So the total liability 
was Rs. f 92 crores. But after going into the ac-
counts, we came to the position that atleast with 
respect to the item j of C and F Adjustment 
Account of Rs. 133 lakhs, AOC has a good case 
jfor a sum of Rs. 53 lakhs (net of taxes). Taking 
this amount into consideration, the net worth 
would increase to Rs. 58 lakhs (i.e. Rs. 5 lakhs 
plus I Rs. 53 lakhs). However, the final decision 
wih regard to the compensation for Assam Oil 
Company has been only Rs. 10 lakhs. 

A question was raised whether we are paying 
the sterling. As a matter of fact, we are going to 
make the pay- : ment not in sterling but in 
rupees. But according to the position of the 
companies, these being foreign companies they 
are entitled to convert these    rupees into 
sterling. 

Now, another question is, why we have not 
paid these companies on a long-term basis. 
Aactually, this is a retrospective takeover and, 
therefore, it is not possible to give this amount in 
stages and, therefore, we thought i that it would 
be better to do away with these things at one 
stroke of time. 

As far as the employees are concerned, till a 
negotiated ararngement with them is arrived 
at, the present salaries shall continue and the 
officers and the workmen who are working 
there will   also  continue. 

As far as expansion of the existing refineries—
what you had mentioned Sir,—and flogging of 
the oil wells are concerned, I can assure the 
House that we would see to it and, even now, 
great care is being taken to see | that no flogging 
is done and no over-exploitation of the wells is 
done so that the oil wells in Assam are not 
depleted. As a matter of fact, we are happy that 
some more fields are found there, where oil is 
likely to I be commercially possible.    Therefore, 

We shall try to recover only that much of oil 
from these wells which would give them the 
maximum possible life. 

SHRI SADASHIV BAGAITKAR 
(Maharashtra): Half-an-Hour discussion. 

THE VICE-CHMRMAN (SHRI DINESH 
GOSWAMI): Mr. Minister, how long will you 
take? 

SHRI P. C. SETHL.    Two minutes. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): He is fiinish-ing in two 
minutes. 

SHRI JEtAM LAKHAN PRASAD 
GUPTA: What about distribution of petrol 
pumps? 

SHRI P. C. SETHI: I am coming to that, Mr. 
Gupta. With regard to the existing contracts 
which have been given to various parties, if 
they are in the same family we should certainly 
make an inquiry. But we will also have to take 
into consideration the legal opinion whether by 
cancelling those contracts we shall not enter, 
into some legal complications. However, in the 
future allotment of agencies that will be taken 
care of definitely and, about the past, we shall 
certainly go into it. 

Therefore, ir, there is nothing much on my 
behalf to say. i would only request that this 
Bill be passed. 

SHRI AJIT KUMAR SHARMA: About the 
share between the State Government and the 
Central Government and also a few other 
points, would  you  kindly  answer? 

SHRI P. C. SETHI: Sir,... (Interruptions) . 

SHRI NAGESHWAR. PRASAD SHAHI 
(Uttar Pradesh): Rules do not permit. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): At six O'clock we are to take 
up the Half-an-Hour •discussion, but I would 
seek the indul. gence of the House for another 
five minutes—with your consent Mr. Shahi, 
to deviate from the rule. We shall finish in 
five minutes. (Interruptions) At 6.05 we shall 
take up the Half-an-Hour discussion. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): The hon. 
Member should be a little more indulgent. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI);  He is—always. 

SHRI V. GOPALSAMY: What about 
Special Mentions, Sir? 

THE VICE-CHAIRMAN (SHRI DINESH  
GOSWAMI);     Not now. 

SHRI AJIT KUMAR SHARMA: About 
my points I want an answer. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); I would request the hon. 
Minister to clarify that point personally to him 
because the time is sort. (Interruptions). I have 
requested the hon. Minister to clarify that 
point to you by writing to you. I think that 
should satisfy you. Now, the  question  is: 

"That the Bill to provide in the 
public interest for the acquisition of the 
shares of Oil India Limited held by "The 
Burmah Oil Company Limited" and for the 
acquisition and transfer of the right, title 
and interest of the Assam Oil Company 
Limited and "The Burmah Oil Company 
(India Trading) Limited" in relation to their 
undertakings in India and thereby to secure 
that the ownership and control of crude oil, 
and gas produced by Oil India Limited, and 
of crude oil, gas and petroleum products 
produced by the undertakings in India of 
the Assam Oil Company Limited and of 
petroleum products marketed and 
distributed by the said undertakings  and 
the undertakings 

in India "The Burmah Oil Compaay (India 
Trading) Limited" are so distributed as best 
to subserve the common good, as passed by 
the Lok Sabha, be taken into 
consideration." 

The  motion  was  adopted. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now we shall take up clause-
by-clause consideration of the Bill. Clause 2. 
There are four amendments by Shri Ajit 
Kumar Sharma. 

Clause 2—Definitions 

SHRI AJIT KUMAR SHARMA: Sir, I beg 
to move: 

1. "That at page 3, line 13, f°r the words 
'the Central Government' the words 'the 
President of India' be substituted." 

2. "That at page 3. line 14, for the words 
'the Central Government' the words 'the 
President of India' be substituted." 

3. "That at page 3, line 19, for the words 
'the Central Government' the words 'the 
President of India' be substituted." 

4. "That at page 3, line 21, for the words 
the Central Government' the words 'the 
President of India who shall assign the 
same to the State of Assam' be substituted." 

The questions were put and the motions 
were negatived. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The question is: 

"That clause 2 stand part of the Bill." ■ The  
motion  was  adopted. 

Clause 2 was added to the Bill. 

Clauses 3 and 4 were added to the 
Bill. 
(Interruptions). 



 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The Government took a lot of 
time in nationalising these companies. Let the 
House show that we can pass this Bill as early 
as possible. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): We shall now take up clause 5. 
There is an amendment by Mr. Ajit Kumar 
Sharma. 

Clause 5—Transfer and vesting in the 
Central Government of the undertakings in 
India of the two companies. 

SHRI    AJIT    KUMAR    SHARMA: Sir, 
I beg to move: 

5. "That at'page 3, line 34,      for the words 
'the Central Government' .   the words the    
'President of India' be substituted." 

The question u>as put and the motion was 
negatived. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The question is: 

"That clause 5 stand part of the Bill." 

The motion was adopted. 

Clause 5 was added to the Bill. 

Clauses 6 to 9 were added to the Bill. 

Clause 10—Payment of amount to Burmah 
Oil Company. 

SHR AJIT KUMAR SHARMA: (Assam):  
Sir, I move: 

6. "That at page 6 line 40, for the words 
'the Central Government' the words 'the 
President of India' be   substituted." 

7. "That at page 6, line 45, for the words 
'rupees twenty one crores and fifty-six 
lakhs' the words 'rupees twenty one 
thousand and six hundred'  be substituted." 

The question were put and the motions  were  
negatived 

SHRI SHIVA C1SANDRA JHA (Bihar);  
Sir, I move: 

8. "That at page 5, line 45, for the words 
'twenty-one crores and fifty-six lakhs' the 
words 'twenty-one and fifty six paise' be 
substituted." 

9. "That at page 6, line 51, for the words 
'eight per cent' the words 'one per cent' be 
substituted." 

The questions were put and the motions  were 
negatived. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The question is: 

"That clause 10 stand part of the Bill." 

The motion was adopted. 

Clause 10 was added to the Bill. 

Clauses 11  to 22 were added to the 
Bill. 

Clause  1,  the Enacting Formula, the 
Preanubte  and the  Title u>ere  added 
to the Bill. 

SHRI P. C. SETHI:  Sir, I move: 

"That  the Bill be passed." 

The question was put end the motion was 
adopted. 

Half-an-hour discussion on points arising out 
of the answer given in the Rajya Sabha on the 
25th August, 1981, to Starred Question 122 
regarding automatic release of Dearness 
Allowance  instalments. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now we take up the Half-An-
Hour Discussion. 

SHRI V. GOPALSAltfY (Tamil Nadu); 
Sir, I seek your indulgence and I request Mr. 
Shahi also to cooperate. We will take only 
two o* three minutes. 
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THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): Just a minute. 
The Chair will not impose itself. If 
the  House  unanimously  decides...................  

SHRI V. GOPALSAMY: Ynu 
have already conceded Ave minutes. 
I seek you inludgence. (Interrup 
tions) Please, Mr. Sha.hi. (Interrup 
tions) Mr. Dhabe, only two minutes. 
We would not take more than two 
minutes. •   • 

THE VICE-CHAIRMAN (SHRI 
DINESH GASWAMI): I do not 
want ,ta set a. precedent that the 
Half-An-Hour Discussion ---------------  (In 
terruptions)' 'There are objections. I 
' cannot help it. So the Half-An-Hour 
Discussion.  Mr.   Shahi. 

 

THE      VICE-CHAIRMAN     (SHRT 
DINESH   GOSWAMI):      After      the Half-
An-Hour Discussion it' will    be taken up. 

 



 

instalments 
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THE MIN STER OF STATS IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI R. V. 
SWAMI-NATHAN): Sir, may T point out 
one thing? This is a Half-an-hour Discussion 
and you cannot prolong it. After all, this is 
only a Half-an-hour Discussion and there is a 
very important Bill of mine and it is the 
Maritime Zones of India Bill and it is a non-
controversial Bill and it has to be taken up. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Swami-nathan, I have made 
the appeal to the Members. But Half-an-ho'jr 
Discussion does not mean that it can be or 
should be finished within half an hour and, at 
the same time, it^ cannot go on for hours 
together. We have to understand that Half-an-
hour Discussion means that the discussion has 
to be of a limitsd nature. 

SHRI R. V. SWAMINATHAN: How can 
it be, Sir? Half-an-hour Discussion means it 
must be finished within  half-an-hour. 

THE VICE-CHAIRMAN (DR. .RAFIQ 
ZAKARIA): That is all right. Tt is followed 
more in its breach than in its observance, un-
fortunately, and I would only request the 
Members participating in this to co-operate 
with the Chair and to try to make, whatever 
points they want to make, as briefly as 
possible and, if possible, to make all their 
points without making long speeches. 
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DR. SHANTI G. PATEL (Maharashtra) : 
Mr. Vice-Chairman, Sir, 1 am surprised... 

THE       VICE-CHAIRMAN        (UR. 
 RAFIQ ZAKARIA): Thank you, 

Mr.   Jha. 

DR. SHANTI G. PATEL Mr. Vice-
Chairman, Sir, I am surprised that a man of 
the eminence and calibre of Shri 
Venkataraman, Finance Minister, should have 
thought it proper to say the other day, on the 
25th August 1981, that there is no contract, 
there is no agreement, there is no contractual 
agreement, to   make 

  this payment of additional dearness 
allowance in addition to what has 
been paid from time to time, when 
ever it becomes due. Sir, in this 
context, I say that there is an agree 
ment and this agreement is borne 
out by the facts. On Aug use 30th, 
1973, that is, soon after the recom 
mendations of the Pay Commission 
were made public and the Report 
was submitted to the      Government, 

         the Government employees, on their own, 
raised the issue that the dearness allowance 
quantum needs to be revised, and discussions 
were started with the Government itself. 
There was a Committee. Was not there a 
Committee of five Cabinet Ministers? 

And, Sir, in this context, is it not a fact that 
Mr. Y. B. Chavan, the then Finance Minister, 
made a state-men i. in the Lok Sabha on the 
30th August  1973,  in which he stated: 

"Since the receipt of the Kepoit, the 
representatives of Class HI and IV 
employees have been demanding that 
Government should take decisions on the 
recommendations of the Commission after 
discussions with the Staff side of the Joint 
Consultative  Machinery." 

Sir, my emphasis is on the     Joint 
Consultative Machinery. Then: 

"This request has been considered in the 
light of the provisions of the JCM Scheme. 
The interpretation of Clause 20 (ii) of the 
Scheme is that once any particular 
recommendation of the Commission is 
reopened or Government takes a decision 
even more favourable than the recom-
mendations of the Commission, then such 
an issue would be referable to arbitration in 
the event of disagreement. The Staff side 
representatives, while taking note of this 
difficulty, have agreed that the staff side 
will not insist on arbitration if Government 
modifies certain recommendations in a 
manner more beneficial to the employees." 

"Welcoming this positive res 
ponse from the Staff side, Gov 
ernment has decided that such 
discussions should take place with 
the representatives of the staff 
side on the points raised by them 
in their 'first meeting with the 
Group of Ministers before Govern 
ment takes a decision on the Re 
port of the Pay Commission. The 
Government has also accepted 
their suggestion that four major 
issues relating to minimum wage, 
pay fixation formula, the dearness 
formula and the date giving effect 
to the recommendations relating to 
pay and pensions, should be dis 
cussed first_____ " 
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The conduct of the staff side was 
appreciated by the Minister. Is it not a fact 
that whatever is agreed upon in this Joint 
Consultative Machinery, which is a 
National Council where the two sides, i.e. 
the Government side and the staff side, 
are properly represented, is binding upon 
the Government, arid, it has a contractual 
binding or force? In this context, I would 
also like to refer to the Gazette of India, 
dated the 1st November, 1973, which 
gives the decision or the resolution of the 
Ministry of Financ, i.e. of the Govern-
ment, wherein the Government has 
decided to accept these recommendations. 
This is what is said on page 1473: 

"Dearness Allowance should be 
paid to Central Government em 
ployees at the following rates, 
when the 12 monthly average of 
the All India Workers Consumer 
Price Index for industrial workers 
goes up  by  8 points ................." 

I will not read further. I would liKe to 
emphasise that the Dearness Allowance 
becomes payable as soon as it is due and 
this is a contractual obligation which is 
binding on the Government. This is the 
position which is there. May I, in this con-
text, point out and ask whether the same 
matter was raised some time in 1979. That 
arose because during the period of 
"emergency", two instalments were 
withheld. Even there was some reduction 
in the rate of compensation, that is 
neutralisation. And the matter was again 
taken up at the level of the National 
Council of Joint Consultative Machinery. 
As I pointed out, if an agreement is not 
reached there, the matter goes to 
arbitration. (Interruptions) 

SHRI SADASHIV BAGAITKAR 
(Maharashtra); Sir, the hon. Minister is 
impatient to move the Bill. That is not the 
way of doing things.    I 

THE      VICE-CHAIRMAN       (DR. RAFIQ 
ZAKARIA):     Mr.    Bagaitkar,   -please don't get 
sio-excited. 

SHRI DHARMAVIR (Uftar Pradesh) : 
You are cnly provoking the employees. You 
have no sympathy for the  employees. 

•  
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA):   Order please. 

DR. SHANTI G." PATEL: I would be as brief as 
possible. This is a matter of contractual obligation 
and if t have to prove my point'and'raise £ a 
question, then it is necessary that I refer to the 
documents which go to prove that there is a 
contractual obligation. The Minister wants to get 
out of this contractual obligation. That is why I am 
referring to this document or only a part of the 
document which I consider to be very relevant. I 
was referring to the withholding, of two 
instalments and reduction in the rate of 
neutralisation percentage. The matter was raised by 
the staff side. The matter was again discussed in 
the National -y Council of the Joint Consultative 
Machinery and letters were exchanged. You are an 
eminent lawyer and you yourself will find out from 
this that an offer was made by the - * Government 
and this offer was accepted by the other side. I do 
not want to go further into it but Taecause there is a 
reference to it in another -statement to which I am 
making a reference. 
* 

THE VICE-CHAIRMAN        'DR. 
RAFIQ ZAKARIA) Please be brief. I do not 
want to disturb ypu because you don't speak 
very often and I know that whenever you 
speak, you speak with facts and figures. 
Therefore, I would request you that in Half-
an-Hour Discussion, please try to be brief. 

DR. SHANTI G. PATEL: I will conclude 
in a few minutes, (Interruptions) 



 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): He does not speak very often. 
That is why I am giving him " the indulgence 
that is due to him. 

DR. SHANTI G. PATEL: Sir, there 
is a statement made by the then Fin 
ance Minister, Mr. Charan Singh, on 
this issue of settlement which was 
reached in 1979. This statement was 
made in Lok Sabha on March 30, 1979, 
where it has been very clearly stated 
and I would only refer to the last 
sentence. "Briefly stated, the offer 
made by the Government and accep 
ted by the staff side covers the follow 
ing ___ "  (ii)  refers to this particular 
aspect of the dearness allowance, "payment in 
cash of the 6th and 7th instalments of 
additional dearness allowance at the higher 
rates of 4 per cent and 3 per cent with effect 
from 1-12-1978." The implication of thi3 is 
that this is binding for the future. "These 
higher rates will be adopted for future 
instalments of dearness allowance also." This 
makes a commitment for the future too. It was 
said that there is no contractual agreement and 
I will just read the concluding sentences of 
this particular statement where the Finance 
Minister himself said that there has been an 
agreement.    He said, 

"I have no doubt that all sections of the 
House will appreciate the spirit of goodwill 
and co-operation in which this agreement, 
this agreement of far-reaching significance 
has been reached with the staff side." 

So, it is in the light of this agreement that we 
have been asking the Government to make 
this particular dearness allowance payment as 
early as possible. 

Sir, three instalments have become due. 
Over three million people are covered, not 
merely the Government employees but 
hundreds of employees in the Union 
Territories and also the personnel in the 
Defence Department. So, it   is a wide-
ranging   thing.   The 
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wages of these people have been eroded 
because of the high increases in prices. 
Doesn't the Minister think it fit to sanction 
this amount as per this contractual obligation 
immediately? 

THE      VICE-CHAIRMAN (DR 
RAFIQ ZAKARIA): Shri Shiva Chandra Jha 
is not here; Shri Shaha-buddin is not here. 
Now, Shri Kalyanasundaram. You please be 
brief. You know I did not interrupt Dr. Shanti 
Patel because he rarely speaks in this House 
and this is a subject on which he is quite 
familiar. But I would request those of you 
who are senior Members to co-operate with 
the Chair and be brief. 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu): Sir, I shall be as brief as possible. But 
in view of the importance of the question, I 
shall request you to be a little considerate. 
Now, Dr. Patel has stated how there is a 
contractual obligation. But 1 want to make a 
correction. It looks as if the contractual 
obligation arises only out of the agreement 
made in 1979. This will weaken the case. 
That is not the case of the Central Gov-
ernment employees. The contractual 
obligation arises out of the settlement on the 
Third Pay Commission recommendation itself 
dating from 3rd October, 197-3. In your 
anxiety to show that this agreement was 
reached under the Janata Government, kindly 
do not weaken the case of the Central 
Government employees. That is what I appeal 
to my friend. 

DR. SHANTI G. PATEL: I have quoted 
the Gazette of India of 3rd November, 1973 
to substantiate the contract. 

SHRI   M.   KALYANASUNDARAM: 
True.    What  was  done  during     the 
emergency was undone by that agreement and 
it should be liberalised. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Don't enter into a 
controversy among yourselves. 

385 Half-an-hour discussion    [ 16 SEP. 1981 J       re. release of D.A. 386 
instalments 



 

SHRI M. KALYANASUNDRAM: I have 
got the orders with me. My point is that the 
contractual obligation is much longer than 
what Dr. Fate! says. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA):     Why are you 
replying to Dr. Patel? You putyour 
question to the Minister. 

SHRI M. KALYANASUNDRAM: 
From the date when the report of 
the third pay commission was ap 
proved and accepted after detailed 
discussions between the staff side and 
the official side, it begins from that 
date. There is the JCM for the Cen 
tral Government employees. The 
industrial Disputes Act does not apply 
to them. That is why they have 
given up that right and accepted the 
so-called joint consultative machinery. 
This is more valid more sacrosanct 
than the agreement reached under the 
Industrial Disputes Act because this is 
a voluntary agreement between the 
Government and the staff. To go 
back now and say that it is not valid, 
it is not contractual, it is not agree 
ment, to put it mildly, I would say it 
is illegal and immoral. That is all 
that I want t0 say. (Time Bell rings) 
Now, Sir, ____  

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Only one question you 
can ask. The rule is quite clear 'a question'. 

SHRI M. KALYANASUNDARAM: On 
account of rise in prices and. rise in the 
consumer price index more than three 
instalments have become due. One in 
February has been given after so much of 
agitation. Now one each has become due in 
April, June and July. The way the consumer 
price index is shooting up, I am afraid three or 
four more instalments may become due 
before Diwali. Now, what is the mystery that 
the JCM is not being called for the -past nine 
months? Whenever a meeting is convened, It 
is getting postponed. 

THE      VICE-CHAIRMAN  
RAFIQ ZAKARIA): You have made your 
point. 

SHRI M. KALYANASUNDRAM: Sir, the 
Government wariSt to impound a portion of the 
DA, that is their motive; not only these three 
instalments which are currently due but for the 
future also, up to 1983, they want to impound a 
portion of the DA and for that they want the con-
sent of the staff. No modification can be done 
without the consent of the JCM. So, it is a binding 
agreement ; between the Government and 30 lakhs 
of employees, through the machinery called the 
JCM. Now, what I want to know is when these 
three > instalments which are already due are going 
to be paid, whether there is a proposal to impound a 
portion of the DA, and what is the reason for delay-
ing the meeting and discussing it in the JCM? Will 
the Government pursue for the future also in 
impounding the DA? These are the four questions. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA):    Yes, Mr. Dhabe. 

DR. SHANTI G. PATEL: Sir, on a point of 
personal explanation. (Interruptions) . 

I have shown that the contract exists since 
1973. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): No, no. There cannot be 
any personal explanation. (Interruptions), 

SHRI SHRIDHAR WASUDEO , DHABE 
(Maharashtra): Sir, cn the 25th August, 1981, when 
questions were asked on Starred Question No. 122, 
and Shri Salve asked why not this question be taken 
to the Pay Commission, which is overdue, a fourth 
Pay Commission be appointed, so that the revision of 
pay scale:: should take place as is done by the various 
State Governments, the reply given was, it is beyond 
the question, and further Mr. Venkataraman clarified 
at page 20 of the debate that so <~«* far as the 
industrial workers are concerned, there is an 
agreement bet- 

387        Half-an-hour Discussi/on [RAJYASABHA]       re. release DA. 388 
instalments



389 Half-an-hour discussion    [ 16 SEP. 1981 J       re. release of D.A. 390 
instalments 

 
ween the parties, and it is governed 
by that agreement. So far as the Gov 
ernment servants are concerned, there 
is no such automatic payment, this is 
what he stated. I do not want to go 
into the question of any agreement. 
I would only like to draw your atten 
tion to paragraph 543 of the Third 
Pay Commission's Report, wherein it 
is specifically stated "The supply of 
essential commodities to Central Gov 
ernment employees at subsidised rates 
is not a feasible proposition. A 
periodic revision of pay as compen 
sation for rise in prices would also 
be surely a cumbersome process. 
Employees should, therefore, continue 
to be compensated for the increase in 
prices by grant of D.A." and the 
scheme is given thereafter. And then 
according to pragraph No. 547, in 
case of policy of restraint, it should 
not be confined to Government em 
ployees alone but should cover the 
entire organised sector. Therefore, 
Sir, as per recommendation 547, it is 
obvious. The Planning Minister 
made a statement here that even the 
State Governments have been asked 
not to pay dearness allowance to the 
employees. Therefore, in view of 
para 547. the Government wants in 
directly to bring about a policy of 
wage freeze and dearness allowance 
freeze by this method of delaying it. 
Secondly, x asked a question on 15th 
September, 1981 whether any meeting 
of the national Joint Consultative 
Machinery was called by the Central 
Government to consider the question 
of payment of dearness allowance. 
And the reply is so vague, where the 
Minister has said ______ 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Don't go into the whole 
history; put your question. You are going into 
the whole history. I allowed Dr. Fatel but you 
need not go into the whole history. 

SHRI SHRIDHAR WASUDEO DHABE: I 
cannot put my question unless I refer to his 
reply in this House when he said that no 
meeting 

of the Joint Consultative Machinery is held, 
and informal discussions art taking place on 
merger of dearness allowance. And according 
to the last sentence of the reply, they do not 
want to pay dearness allowance because of 
sizable financial implications and that the 
matter has to be carefully considered. So, my 
question i» whether they will call the meeting 
of the Joint Consultative Machinery within a 
month so that workers and the Government 
can discuss the matter and whether they will 
release the three instalments within a month 
so that they meet their contractual obligation 
as directed by the Pay Commission. The 
Minister's statement is totally wrong and 
incorrect. 
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THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): I am very sorry, Mr. 
Bagaitkar. You are allowed to raised one 
question already. I cannot allow you to raise 
any more questions. 

SHRI SADASHIV BAGAITKAR: This is 
part (c) of my question. Please allow me. If 
you do not allow me. I will sit down. 

THE        VICE-CHAIRMAN DR. 
RAFIQ 2AKARIA): Mr. Bagaitkar, in an 
half-an-hour discussion, you. cannot go on 
like this. 



 

SHRI    SADASHIV    BAGAITKAR: I am 
raising part (c) of my question. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA):   Do  not go into the 
history.   Just raise your question. 

 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Thank you, Mr. 
Bagaitkar. Mr. Bhattacharjee. Please be 
extremely brief and just Put your questions. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Sir, in the Rajya 
Sabha style, Parliament style, (a) may 
accommodate (a), (b), (c) and (d). As you 
know, Sir, you were used to this practice as 
well, (a) may accommodate (a), (b), (c) and 
(d). But I think, this norm does not apply here. 

Now, Sir, my point is, this issue ... 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Mr. Bhattacharjee, just 
raise your questions. Do not go into the 
history. 

PROF. SOURENDRA BHATTA-
CHARJEE: Not history Mr. Vice-Chairman. I 
am just coming to the question. This issue,, 
this proposal, in regard to the impounding a 
portion 

of the D.A. due to the Central Gov 
ernment employees was raised on 3rd 
September by me for the first time, 
as a Special Mention. But before 
that, the Finance Minister, during the 
Budget Session, in reply to my ques 
tion whether any question of pay re 
vision of Central Government em 
ployees was under contemplation had 
said that there were two formulae 
before the Government. One was of 
periodic revision and another increas 
ing the D.A............. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): I am sorry. You are 
again going into the history. Just raise your 
questions. You have already threatened that 
there will be (a), (b), (c) and (d) to your ques-
tion. 

PROF. SOURENDRA BHATTA-
CHARJEE; I have not threatened. I just said 
it.    The Finance Minister... 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): I would not allow you, 
Mr. Bhattarcharjee, to go into the history. 

PROF. SOURENDRA BHATTA-
CHARJEE: Let me conclude, Mr. Vice-
Chairman. I do not take much time. The 
Finance Minister categorically said that 
Government accepted the D.A. formula and is 
implementing it. Thi3 was a statement on the 
floor of the House, a written statement made 
by the Finance Minister, Mr. R. 
Venkataraman. The question is whether it 
does not mean a corrmit-ment, a contract and 
an obligation. My specific question is, 
whether any proposal of impounding the D.A. 
is there and whether the decision of the 
Government on the pending instalment of 
D.A. will be coming in the foreseeable future. 
Sympathy is needed in action. Mere words, 
hollow words, of sympathy will not satisfy the 
employees.    This is the point. 

SHRI DIPENDRABHUSAN GHOSH 
(West Bengal): Mr. Vice-Chairman, Sir, just 
now, we were told that our hon.  Fonance 
Minister also represents 
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[Shri Dipendrabhusan Ghosh.] the cauae of 
the Central Government employees.      Then,     
another     hon. friend.... 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Never mind. Just raise 
your question. 

SHRI DIPENDRABHUSAN GHOSH: I am 
coming to my question. I concede this 
privilege and right to the other side. But i 
would only like to say that I have come here 
from a Central Government office after serv-
ing there for 28 years Uptil 15th 7 P.M. 
June this year I was a Central Government 
employee and having resigned from that 
service I have joined Rajya Sabha. I am still 
associated with the Central Government em-
ployees' movement. So, at least you will give 
me the privilege to represent the Central 
Government employees' movement inside this 
House also. 

First of all, the hon. Finance Minister has 
given an account of how many crores of 
rupees are required to be spent for payment of 
dearness allowance to the Central employee?. 
3ut Mr. Vice-Chairman, you must appreciate, 
why and how this dearness allowance is paid 
to the Central employees. It is paid because of 
consequential fall in the value of their wages, 
as a matter of compensation for price rise. So, 
are the Central employees responsible for the 
price rise? Price rise takes place because of 
the governmental policies. When the value of 
the wages of the fixed wage earners like 
Central employees is eroded, they are paid 
compensation Therefore, the Central 
employees cannot be held responsible for lhe 
price hike, they cannot be held responsible for 
the payment of so many crores of rupees on 
account of dearness allowance. 

(Mr. Deputy Chairman in the Chair) 

Now the hon. Finance Minister himself has 
stated that the dearness 

allowance which fell due from February 1981 
was   paid to the   Central 

    employees in the month «f July 1981. But  
meanwhile two  instalments  fell 

     due for the CentrEl employees one from April 
and another from July. Then, what happened? 
Are the Central employees responsible for the 
price rise for which they are entitled to D.A. 
from April and July? So, I put a specific 
question. Is it a fact that notwithstanding non-
payment of dearness allowance 10 the Central 
employees which fell due from April, July and 
August, prices continue^ to rise and thereby 
the Central employees were- entitled to have 
the dearness allowance?   This is the ques-      
tion. 

Here, is the other question. (Time Bell rings). Mr. 
Deputy Chairman I have already stated just now that I j 
have come from the chair of the Central Government 
office. So, you must give me the privilege of repre- » 
senting the case of the Central employees here. My 
question is, is it a fact that the Central Government had 
accepted the Third Central Pay Commission's 
recommendation that the government would on no 
account withhold the payment of dearness allowance to 
the Central employees unless the Government, as a 
policy, decided to withhold, payment of full or part of 
the dearness allowance in respect of the entire organised 
tec for? If so, why have the Government been 
withholding the payment of D.A. only to the Central 
employees which has fallen due from April, July and 
August? One more question. Ts it a fact that on 10th 
September there was a meeting between the Union 
Finance Minister, Mr. R. Venkata-raman, and the 
representatives at the Confederation of the Central 
Government employees and workers, at the Minister's 
residence, where when the question was mooted for 
impounding of 50 per cent of D.A. the Confederation 
representatives categorically stated and rejected the 
idea of impounding the D.A.?   If so, why ja thei 
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Government still delaying the payment of 
clearness allowance due to Central employees in 
the name of consultation with them. 

SHRI p. N. SUKUL (Uttar Pradesh): Sir, the 
question of release of the D.A. of the Central 
Government employees is indeed very im-* 
portant, as it concerns the welfare of as many as 
3 million Central Government employees.     And 
because vari- 

         ous State Governments have also linked the D.A. 
of their employees with that of the Central 
Government employees, it is still a bigger issue. 
Not 

          only that, the D.A. of the local bodies employees 
and teachers in various States has been linked 
with the DA of the State Government em-
ployees, which in turn is linked with that of the 
Central Government employees. That way, there 
are 3 million   Central   Government   employees 

..    and 5 million State Government employees. It 
comes to 8 million. And if we also take into 
account the number of teachers and the local 
bodies employees, it comes to 20 million. And if 
we take into    account       the 

          number of their dependents, it comes to at least 
100 million. 

So. 100 million people are involved 
in this matter. If the Central Gov 
ernment fails to release the DA of 
their own employees, it may not be 
a question of the breach of its con- 
^ tractual obligation, but certainly it is 
a question of moral obligation, once 
you have agreed to release DA. If 
you cannot freeze prices, you have 
absolutely no right to freeze the 
wages of your own workers, of your 
owne employees. And now the test of 
the welfare nature of our Govern 
ment lies in this very point' If the 
Government is not in a position to 
give justice that is due to their own 
employees, what welfare schemes 
y are going to implement in other 
m      spheres? 

My only point is, it seems that this 
Government has failed—in fact all the 
Governments that have been there since 
Independence have failed— 

even in bringing forward a proper 
legislation, as required under arti 
cles 309 of the Constitution. No 
legislation regarding the recruit 
ment of the employees or regarding 
their service conditions has been there 
so far. The question of DA is there. 
You cannot freeze DA of the em 
ployees if you cannot just control the 
prices. And 100 million people come 
to a little more than one-seventh of 
the humanity that inhabits this Indian 
sub-continent and it is to be seen if 
Government is going to show due 
justice to this one-seventh of the 
humanity on this land. And that is 
why I am interested that the image 
of this Government should not be 
tarnished. Our Government must 
come to the rescue of its own employees and 
it must release these three instalments so that 
the Central Government employees, the State 
Government employees, the local bodies 
employees and the teachers all get this justice 
that is long due to them.   Thank you Sir. 

SHRI SAWAI SINGH SISODIA: Mr. 
Deputy Chairman, Sir, I want to be brief. 

SHRI SADASHIV BAGAITKAR: Mr. 
Sukul, please remind him that Mr. A. P. 
Sharma was the person who carried on 
negotiations in 1973. 

SHRI P. N. SUKUL: Mr. Bagait-kar; you 
dont' worry. 

SHRI SAWAI SINGH SISODIA: But I 
shall have to clear the points raised by hon.. 
Members. 

Sir, the hon. Members who have 
participated in this Half-an-Hour 
Discuss'ion have invariably mentioned 
some words. Somebody has referred 
to "consultation"; some hon. Member 
has referred to some "decision"; some 
to "agreement", "award'      or 
"contract". 

SHRI M. KALYANASUNDARAM: 
Nobody has said "award". 

SHRI SAWAI SINGH SISODIA: I know 
you have spoken about     the 
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[Shri Sawai Singh Sisodia] Industrial 
Disputes Act. I know very well what 
Industrial Disputes Act is. I know you have 
referred to it; I have noted it down. Sir, I 
know the hon. Members, who have 
participated in the debate are all very wise and 
learned and they are senior Members of this 
House. Therefore, they know very well what 
is the distinction between "consultation" and 
"agreement". You have referred to Joint 
Consultative Machinery. "Consultation" 
means, when there is no clear understanding, 
then a matter is consulted. They sit round the 
table to consult over a matter, resolve the 
dispute and    come      to a      decision. 
Therefore, consultation _______    (Interrv,- 
tions) No interference, please. I am on my 
legs. I will reply to the points and then  sit  
down. 

MR. DEPUTY CHAIRMAN: Please reply 
only to the points already raised. 

SHRI SAWAI SINGH SISODIA: I am 
only replying to the points already raised. 

Therefore, "consultation" means, whenever 
there is a dispute and there is no clear 
understanding, there is consultation. There is 
the Joint Consultative Machinery and if any 
decision, any dispute is resolved by 
"consultation", that cannot be an "agreement", 
that cannot be a "contract". Sir, I want to 
make a distinction between an agreement, a 
contract and a decision arrived at by 
consultation. Therefore, as far as the salaried 
employees under the Central Government are 
concerned, there is a joint consultative machi-
nery and if there is no clear understanding on 
any point, there is consultation, there are 
meetings, there are such things and a decision 
is arrived at and. therefore, whatever my lear-
ned friends have referred to which were 
arrived at in 1973 and 1979 onwards, they are 
all decisions. They are not agreements, they 
are not contracts.   TTiere is a lot of     
difference 

Deiween a decision, an agreement and a 
contract. After that there is another stage, that 
of settlement. Setle-ment is also there when 
there is a dispute and amicably a settlement is 
arrived at. Therefore, as far as the Central 
Government employees and the Government 
of India are concerned, there is a decision, 
there is a settlement and there U a decision 
arrived at after consultation. Therefore, we 
cannot equate it with an agreement or a 
contract as we equate about the employees of 
a factory or any other organisation where if 
there is a dispute they come to an agreement, 
resolve it and put ;80me conditions that if you 
don't fulfill them these will be the 
consequences. Therefore, there is a lot of 
difference and they should appreciate the 
difference and when putting this question their 
mind must be clear that it is not an agreement, 
it is not a contract. It is a settlement; it is a 
decision of the Government. It may be by con-
sultation but the decision is not in any way an 
agreement or a contract. (Interruptions) ... Let 
me finish. I am not going to bear any inter-
ference—not at all. 

Sir, my friend, Mr. Sukul, raised the point 
that the Government should not freeze the 
dearness allowance. I want to make it clear 
that there is no such proposal under the 
consideration of the Government to freeze this 
dearness allowance. The Government has 
never had the intention not to give this 
dearness allowance. After all, T have, in my 
first reply, stated that there is a procedure. 
(Inter-rapthms)... There is no question of 
justice being denied. In July 1981 dearness 
allowance has been paid and there is a certain 
and definite procedure.     It takes time. 

Sir, there are two definite questions which 
have been raised by some hon. Members and 
I want to reply to them. They hav"e said that 
the Government has failed to give the instal-
ments of dearness    allowance      v.hich 
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were due in April and June and that there is no    
indication as to     when these will be   paid.     
At the end   of March 1981 and      May 1981, 
the 12-monthly   average   of   the      All-India 
Consumer  Price  Index registered  an increase 
of eight points each.    Consequently,  two 
instalments  of dearness allowance to the 
Central Government employees,    from    1-4-
1981    and    1-6-1981 respectively,    became 
due     for consideration.     The question of 
payment of these instalments is already 
engaging the attention of the Government and 
the question of payment of the   DA instalments 
has to be considered carefully in the light of     
the various factors such as the    effect of the 
payment on the general economic situation in 
the country and the budget as also the financial 
position     of the Government at a particular 
time. There is, therefore, a natural time-lag in 
the matter. 

The second question raised by the hon. 
Members is that     consequently there is  a 
great resentment    among the workers and it 
might affect efficiency.   I have to reply to 
this,  Sir. As mentioned above, the question of 
payment of DA instalments to       the Central 
Government employees has   to be considered 
carefully.   I have given the reasons just now 
and, therefore, the stff have to bear with any    
drfay that may occur in the payment       of 
dearness allowance because the matter, 
obviously, cannot be    considered without   
taking  important      relevant matters into 
account.   Sir, subject to this the  Government 
always tries to minimise the delay in   taking a 
decision on the payment of DA     instalments.   
I want to make the situation clear. 

There are some suggestions which have 
been made regarding the impounding of DA, 
but the Government has not taken any 
decision. There was an informal meeting 
with the hon. Finance Minister from the staff 
side, but no decision has been arrived at. 
And, Sir, whenever orders for* payment of 
DA are issued, the orders 

take effect from the date when it falls due. 
The delay is only in the issuance of orders. 
Payment of full amount has baaii made. 
Besides these two DA instalments, another 
instalment may also become due. Whenever 
a decision by the Government i-, taken to 
pay these instalments, it will have 
retrospective effect and these instalments 
will be paid. 

MR. DEPUTY CHAIRMAN; Mr. 
Gopalsamy for the special mention. 

SHRI SHRIDHAR WASUDEO DHABE; 
Sir, nine months have passed and he has not 
held a meeting. He should call a meeting. I 
am putting a specific question. When is he 
going to hold the Joint Consultative 
Committee meeting? 

MR. DEPUTY CHAIRMAN: You can 
never be satisfied. 

Reference to the Reported arrest of Shri M. 
Karunanidhi, the DMK President, and others 
in Tamil Nadu on September,  15,  1981. 

SHRI V.  GOPALSAMY (Tamil 
Nadu): Mr. Deputy Chairman, Sir, I draw the 
attention of the Central Government, through 
you, to a very important matter. On the 15th 
September, i.e. on the birthday of Anna, the 
founder of the DMK Party, our party leader 
Mr. Karunanidhi was arrested along with 
more than 10,000 volunteers of DMK. 

SHRI  U.   R.     KRISHNAN       (Tamil 
Nadu):    A point of order. 

SHRI V.  GOPALSAMY:   Sir,    you 
have allowed rne to speak. 

SHRI R. MOHANRANGAM (Tamil 
Nadu): I personally feel, Mr. Deputy 
Chairman, that this is °nly a State subject and 
it is the duty of the Chief Minister of a 
particular State to arrest those who go to the 
office of the Deputy High Commissi©- 


